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Present Mr. C. B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur 

Misc.(Crl) Case No. 160/2021 

O R D E R 

 

17-06-2021 

It is an application u/s 439 of Cr.P.C. filed on behalf of accused Md. 

Rabiqul Islam seeking bail in connection with Dhekiajuli P.S. Case No. 

18/2021 u/s 366(A) of IPC. 

In terms of the last order, case diary has been received. 

I have heard the learned lawyers appearing for both sides. The 

contention of the learned PP is that the allegation against accused is very 

serious in nature as he kidnapped a minor girl from her school and kept her 

confined in unknown place. For commission of such serious nature of 

offence, accused do not deserve bail. 

On the other hand, learned counsel appearing for accused submitted 

that accused never induced the girl to go with him, she voluntarily eloped 

with accused on 11-01-2021 during Tiffin hours as a result of her affair with 

accused with a view to have conjugal life with him. Moreover, it is further 

contended that accused is the sole bread earner of the family and he is to 

look after his ailing mother. Accused is a local person and he is ready and 

willing to obey any condition imposed on him in the event he is enlarged on 

bail. Learned counsel for the accused insists that accused therefore, may be 

released on bail. 

Having heard the learned lawyers appearing for both sides and on 

perusal of the contents of the FIR, it reveals that on 11-01-2021 accused 

kidnapped the victim girl under 18 years of age in front of the gate of her 

school during Tiffin hours and she had been kept hiding in some unknown 

place. Hence, the case. 

On perusal of the case diary further reveals that the girl was born on 

17-07-2003 and the alleged incident occurred on 11-01-2021 and on the 

date of alleged occurrence the girl was 17 years 5 months 25 days old. The 

statement of the victim girl reveals that she was in deep love with accused 
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and as a consequence of her affairs with him, she voluntarily eloped with 

accused to Guwahati first and then went to Chennai. She also expressed her 

desire to marry her lover. 

It is seen that the girl has not alleged any role on the part of the 

accused in the alleged kidnapping, she is about to be 18 years old at the 

time of incident. Moreover, accused has been in jail since 17-04-2021 and 

investigation of the case has almost been completed. There is no need to 

further detain the accused for the purpose of investigation. Moreover, 

accused is a local person having his permanent abode under the jurisdiction 

of this Court. 

Therefore, considering all the attending factors, accused is enlarged 

on bail of Rs. 20,000/- (Rupees Twenty Thousand) only with one local surety 

of like amount I.D. Jail to the satisfaction of Elaka Magistrate. 

  Accordingly, Misc(Crl.) case stands disposed off. 

  Let the case diary be returned to I.O. 

     

Sessions Judge 
    Sonitpur, Tezpur 


